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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD

C.P.NO, -’-{/6& /ga in D.A.ND, 510 /97

Betueen: Ot. af Order: 29, 1 T:]

NV Giossuocwnxy
And

«esApplicant,

1. Sri S.S.Boparai,Sectetary to the Govt. of India,
Min,ef Food Prnoessxng Industries, Panchaahael Bhav an,

Kholgao Marg, WNew Delhi,
2, Or,Dr,V,5.50mavamshi, Director General, Fishery Survey aof India,
Betawala Chambers, S5ri P,M,Road, Mymbai.
3. Dr.K.P,Phildip, Zonal Dirsctor, Flshery Survey of India,
Beach Road, Visakhapatnam,
««  RBSPONdents,

Counsel for thé_ﬂpplieant : Mr,V.Venkateswara Rae

Coungel Por the Respondents: Mre

CORAM ¢ , _
THE HON'BLE ‘SHRI R,RANGARAJAN :  MEMBER (A)
THE HON' BLE SHRI B.S.JA1 PARANESHUAR :+ MEMBER (J)

THE TRIBUNAL MADE THE FULLUUING URDER‘

Heard Mr.V.Venkateswara Rae for the applicant and ﬁr.

- : M
U.\J?wuxi\<uxNhﬁfor the respaondents, ara?ﬁ of the judgment
dated 21. .4,1997 is to be complied with, his para reads as

followss= - "

"5, Since tha representation of the applicant has not
been considered by the respondent Ne.2. We feel it appropriate
to direct the eespondent No.2 tn consider the sama bearing in
mind the principles enunciated by the Calcutta Bsnch and Erna-
kulam Bench of this Tr;bunal. The Respondent No.2 shall condider
the representation within a perlod of 2 months from the date of
receipt of acopy of thig order and inform the applicant su1tab1y¢“

The reply issued tothe applicant has been filed in this case,

The applicant submits that the reply ués_issuad without conparing

those ceses ard the principles enunciated by the Calcutta and Erna-

kulam Benches of this Tribunal in T.A&N0.93/87 & 100/87 diceded on

26,3.1989 and 0A,13(A&N)/92 of Calcutta Bench., The respondents ars
directed to consider this aspect also and give an additional reply

to the applicent within a period of two months Prom the dateof
receipt of a8 copy of this order, .
With the above diredtion, the C.P. is cleosed.
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